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SHR! KRISHNA CHANDRA HAL-
DER; The Minister has stated that
these welfare cenirey would be in
the nature of recreation centres for
agricultural labour. As he is anware,
in West Bengal the agricultural la-
bour is not getting the minimum wage.
What machinery has the Government
got to see that the agricultural [abour
ig guaranteed the minimum wage in
West Bengalp

SHRI RAGHUNATHA REDDY; The
implementation of the minimum wage
under the Minimum Wages Act comes
within the purview of the State Gov-
ernment. In view of the decision
-faken by the Labour Ministers' Con-
ference, various State Governments
have been persuadeqd to revise their
minimum wages and steps are being
taken very vigorously to pursue the
same.

Development of Villages surrounding
Public Sector Steel Plants

*316. SHRI K. M. ‘MADHUKAR’
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether some measuies are
proposed to be taken by the public
sector steel plants for development of
villages surrounding them; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV TPRASAD) (a)
and (b). A gtatement is laid on the
Table of the House.

Statement

(a) ang (b), The Memorandum of
Agreement reached by the Joint Ne-
gotiating Committee for the Steel In-
dustry on 30th July, 1975, provides,
among other things, that in view of
the fact that it has not been nossible
to provide housing facility to ill the
employees of the companies Jnd a
number of guch employees live in
‘bustees snd communities sround the
steel plants, wherever such commu-
nities are located in the company
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area, every effart will be malde to
improve fucilitied suckl s¢ provision
of roads, electricity, drinking water,
senitation and publie telephene booths
in such bustees and communities gnd
some funds wil] be set aside for this
purpose every year. The public sec-
tor steel plants also have under their
consideration, on an experimental
basis, some proposals for the socio-
economic development of some peri-
pheral villages subject to the avail-
ability of funds and other resources.
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“Extension of Employees State Insur-
ance Scheme to Labourers

*317. SHRI S. M. BANERJEE; Will
the Minister of LABOUR be vleased
to state:

(a) whether coverage under the
Employees’ State Insurance Scheme
has steadily expanded: and

(b) whether Government propose
to extend the E.SI, Scheme to un-
organised working population such as
agricultural lebourers, bid: workers,
contract labourers, construction wor-
kers?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
Yes, Sir.

(b) A statement
Table of the Sa.‘bha.

ig laid on the

Statement

(b) The Employees’ State Insur-
ance Corporation has furnished the
following information:—

The agricultural workers employed
in workshops in agricultural farms and
the contract labour employed in con-
nection with the work of factories/
establishments to which the Employ-
ees State Insurance Oct, 1848 already
applies and which are situated in the
areas where the benefit provisions of
the Act are in force, are already
coverable under the E.S.I. Scheme.
Further, such of the bidi workers as
are employed in non-power usmng
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Iactoples/establisiments and = shops,
employing 20 or more perstms and
lovated in the areas where the ‘bene-
fit provisions of the Act are ih foree,
wil} also be vovergble under the
Scheme as and when the provisions
of the Act are extended to these
classes of establishment by the State
Governments under section 1(5) of
the ESI. Act. The exiension of the
Scheme to the other categories of
workers in the wnorgenised and semi-
organised sectors of employment, in-
cluding agricultural labourers, cons-
truction workers etc., is not consider-
ed feasible for the present, in as
much as the organising of medical
and other facilities for such workers
will present sericus difficulties.

SHRI 8§ M BANERJEE: 1 would
like to know whether it is g fact that
the ESI scheme has not been extend-
ed to even 50 per cent of the workers
working in the organised sector and
it so, whether there 15 a plan to ex-
tend it further during the Fifth Plan,
and if so, the number of ‘vorkers
likely to be covered and whether
construction workers will also be
covered.

SHRI RAGHUNATHA REDDY"
The ESI scheme is being extended
from time to time having regard to
the ability of the organisation to deal
with the matter and also the indus-
tria] organisations to be covered. For
the information of the hon Member
I may state that after the recent
amendment of the Act raising the re-
muneration of the workers to be
covered from Rs. 500 to Rs 1,000,
this sector alone consists of nearly 51
lakhs of additional workers, and the
total number so far covered is &6
lakhs. In fact, there is an increase
of gix lakhs workers as a result of
this, and the total beneficiaries come
to nearly 2.2 crores in India, includ-
ing the members of the workers' fa-
milies The gcheme is in operation in
three central industries, in 1§ States
and in the Union Territories of Delhi
ang Pondicherry We are trying our
best to cover as many workers as





